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MINISTRY OF FINANCE AND COMPANY AFFAIRS
' {(Department of Revenue)’
NOTIFICATION
New Dethi, the 17th March, 2003
G.S.R. 217(E).—In exercise of the powers conferred by Section 9, read with Section 76 of the Narcotic Drugs and

Psychotropic Substancés Ack [985(61 of 1985), the Central Government hereby makes the following nules further to amend
the Narcotic Drugs anid l;’fyc‘.hb’lﬁpic Substances Rules, 1985, namely : —
R i 1)

1. (l),THeéc fules may be called the Narcotic Drugs and Psychotropic Substances (Amendnent) Rules, 2003.
(2) Ttley shall come into force on the date of their publication in the Official Gdzette.
2. Inthe Nar66ti¢ Diugs and Psychov pic Substances Rles, 1985 :—

R !
@ in Sched’ﬁ?[_ under sub-heading 11, “PSy vHOTROPIC SUBSTANCES”, items 25 and 32 and the entries
relatinig fhereto shall be omitted; :

(i) in Schedulelfl, afteritem 3, the following ﬂems shall be inserted, namely :__'

1 2 {jnﬁs 4

“4, Nimetazepam 1, 3-Diliydro-1-methyl-7-nitro-5-phenyl-2H-1,
- . 4-benzodin zepin 2-one.
5. Temazepam , 7-Choloro-1 3,51_ihydro-3-hydioxy—l methyl-3-
. : phenyl-2H-1, 4 benzodiazepin-2-one.”.
N [F. No. /62/2002-NC. TI]
- SHYAMALA MOHAN, Under Secy.

Note : Principal f\%otiﬁcation was published in the Gazette of India vide G.S.R. 837(E) dated 14-11-1985 and amended by
$.0.786(E) dated 26-10-1992, S.0. 599(E) dated 10-8-1993, G.S.R. 748(E) dated 14-12-1993, G.S.R. 343 dated
24-10-1994, G.S.R. 82 dated 14-2-1995, G.SR. 556(E)dated 14-7-1995, G.S.R. 25(E) dated 12-1-1996, G.S.R, S09(E)
dated 4-11-1996, Gi.S.R. 350(E) dated 25-6-1997, GS.R. 214(E) dated 19-3-2002, G.S.R. 763(E)dated 14-11-2002,
G.SR. 115) dated 21-2-2003 and G.S.R. 129(E)dated 26-2-2003. - »
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